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US Government and a few other 
developed countries liave expressed 
reservations on the basic eiementg of 
the Draft Convention relating to the 
exploitation of the resources of the 
international sea bed area.

PssseBgex coaches vis ^ vis Quantum 
Of traffic

♦383, SHHI B. R, NAHATA; WiU 
the ajinister oj RAILWAYS bt pleaa- 
«d to state;

(a) whether the present number of 
passenger coaches is suSlcient on ecch 
zone to meet the requirement of the 
paaaenger traffic in the current years; 
and

(h) if not, the remedial measures 
taken tberelor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE d e p a r t m e n t  OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (aj and Cb). The pre-
sent coach holding is just about ade-
quate to meet the current level of 
irafflc, but the number of coaches 
(requiring replacement is very large. 
Out of the 5,680 coaches for which' 
Planning CommiSBlon has allocated 
funds, about 4,000 will be used for 
replacement against requirement of 
over 7,000.

Abolition of brand names of drucs

•385. SHRIMATI GEETA MU- 
KHER JEE; Will the Minfster o f 
HEALTH AND FSMTLY WELFARE 
be pleased to state;

fa) whether Government order for 
the abolition of brand names for cer  ̂
tain drugs w.e.f. 1st August. i981 has 
been ohallenged by some multinational 
drug companies;

(b) if the details thereof; and

(c) Government’s reaction thereto?

THE m i n i s t e r  OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARAJIAND): fa) Yes, Sir.

<b) and (e). The Ministry of Health 
and Family Welfare had issued a 
Notification on 17-1-1&81 wtoich lay» 
down, inter alia, that Drugs contain-
ing any of the fallowing as single 
active ingredient shall be marketed 
only with generic names and not wit̂ i- 
brand names; —

1. Anal£lni.
2. Ascirio and its salts.
3. Chlorpromazine and Its salts.
4. Ferroua Sulphate.
5. Piperazine and its salts.

Three companies viz. (1) M/s. Hoe- 
chst Pharmaceutlcala Limited, Bom-
bay. (2) M/s. Cynamid India Ltd,  ̂
and (3j M/a. Pflzer India Ltd., have 
filed writ Petitions in the High Court; 
of Delhi challenging tfie validity anti 
the Vires of Government orQer.

The Court has granted interim stay 
ol operation and implementation o ; 
the impunged Notification dated 
17-1-1981 vis-a-vlB specified prepara-
tions marketed by the above three 
firms and the matter is sub-judice.
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